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. - IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

Regn.No. OR-964/88 Date of decision: 30,9, 92

Shri Rajender Pal Chaula eees Applicant
Versus
Union of India & Ors, eses Respandents
For the Applicant ssee Shri K,L,. Bhétia, Advocate
For Respondents 1 & 2 eeas Shri M,L, Ue;mé, Advocat e
For respondents 3 - ’ esse Shri A.K, Behra, Advocate
CORAM:

The Hon'ble Mr.P.K. Kartha, Vice Chairman(J) |

The Hon'ble Mr.B.N. Dhoundiyal, Administrative Member 1

1. Whether Reporters of local papers may be allowed !
to see the Judgment? jio ;
2. To be referred to the Reporters or not? A

JUDGMENT

(of the Bench delivered by Hon'ble
Shri P.K. Kartha, Vice Chairman(J))

The claim in this applicétion is’for the post of

Laundry. Manager in éha Safdarjung Hnsp;tal, New Delhi, 1

by the applicant as against respondent No,3 (Sﬁri R.D.

Sharma), WYe have gone through the records carefully and- {
1
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have heard theé learned counsel for both the parties in

-

this regard, h |
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2. ,Thelapplicant joined the Safdarjung Hospital

'in 1964 as Electrician, He was promofed to the post

of Boiler Attendant iﬁ 1965 and was confirmed in the

said post in 1971, He was appointed to the post of
Assistant Laundry Superviser in 1977 on ad hog basis

and he is continuiﬁg as such gven today,

3 There used to be one post of Lauﬁdry Supervisor

in Safdarjung Hospital, One Harnam Singh, who uas hold ing
the said post, uwas revafted tb his suhsténtiye post of
LeDsCo=cumeClark in 1976, By the same order, he was
asked to hand over pqmnleta'charge of the Laundry ta

the applicant till further ordérs. At that point of
time, the applicant uvas working as Boiler Attendant,

a, ‘Dﬁ 3.12.f986, theArespondents issued a circular
lettef proposing to fill er post of Laundry Manager

in Safdarjung Hospital Ly promotion/transfer on deputation,
The essential qualification prescribed for the said post
uas é‘years'regular sarvice as Laundry Supervisor, The
ragsponsant s have sfated in their counter-affidavit Ehap
the_post of' Laundry Supervisor in the Safdarjung Hospital
which had been in existence, lapsed since 1976 and the
Govérnment has not agreed to its revival,

Se A meeting of the Departmental Promotion Committee

was convened or 5.,7,7988 to consider the suitability of
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five persons who had applied for the said post pur suant
to the aforesaid circular, Tuwo Boiler Assistants, ghe
applicant, working as Assistant Laundry Superviser and

R sspondent No, 3, uorkiﬁg as Senior Technicisn - all
belonging to ﬁhe Safdarjung Haspital - and an employes
of.the E;S.I. Hospital, Basai Oarapur, New Delhi, were
the candidates in the fisld of choice, The minutes of
the D,P.Cs is at pages 46-47 of the.paper-book. The
D.P.Co took note of the fact that the post of Laundry
Manager Was created in 1985 and that no recruitment rules
had been notified for the said post. Uhen ths advice of

the U.Ps S Co was sought, they advised the respondents

that ths post mgy be filled by composite method of

promotion/transfer on deputation, failing which by direct

rgcruitment, The D,P.C., observed that "the Department of

- Laundry and Central Sterilisation Service Denartmant
(C.S.SeD.) have squation in function providad with Boilers.

The boilers fitted in Laundry are for sterilisatien of

linen and the boiler installed in C, 5, S.2, is for sterilisa=
tion o the accessories and eguipment, There is no changs
in the nature of duties in thess two departments and the

st aff employed in one of thess dspartmawts can easily
pefform du£ias in the other department, The post of

Co Se S.D¢ Technicien is squivalent to the post of Supervisor

(Laundry) in grade, duties and responsibilities,"
Qv~
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fe The D.P,C., recommended that respondent No, 3,

who was working as Senior Technician, Ce5.50,, may bs
appointed to ths post of Laundry Manager on deputatieon
basis,

7. In our opinion, the decision of the respondsnt s

to 711l up tﬁa post of Laundry.Manager by composite
method on the basis of the recommendations of tha

UsPe SaLe cannot be faulted in the absencs of any notified
rectuitment rules for filling up the said post, UWe ars
not impressed by the centention QF the applicant that the
DePeCo uaﬁted to favour Respondent No,3, No material haé
been placed before us iﬁ suppgrt of his allegatian in
this regard. The fact that the applicant. has worked as
Assistant Laundry Superviser for saveral years, or that
he had looked after the works of Laundry Manager by uay
of stop-gap arrangemant, does not.create a vaested right
to promotion te the said post,

8. The learned counsel for the applicant argued that
the‘applicantlhas ;ot'raceived any promotion for several
yagarg, This is factually correct but has had rece;ved

two promotions in saervice - from Electrician to Boiler
Attendant, and to Asgistant Laundry Superviser, Ue are
alse not impressed by his contention that Respondent No,3

is not qualified for appointment as Laundry Manager, 1IN
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ithe absence of the recruitment rules, the D,P, L. has
consivered the suitability of all the candidates who

had appliedlfor the Doé£ and has recommendad Respond ent

No,3 for appointment, In matte;s of selection hy a

DePuCay the D.PeCs is the best julge to decide as to

who is the best out of tha lot fer appointment, Ths
applicant ig only a matriéulate while Respondent Ng,3 is

é graduate, The po;t of Senior Technician held by Respondent
MO;3 is higher status.and it éarrias highsr smoluments as
compared te that of Assistant Laundry Sunaerviser held by
tihe applicant;

D In thé light of the'Foragoing discussion, we sea

no merit in the present application ahd the same is

dismisssd, Therag will be ne order as te costs,
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(8.N. Dhoundiyél Dl (P Ko Kartha)
pdministrative Member Vice-Chairman{Judl, )
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